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(अपीलाथ�/Appellant)  .. (��यथ� / Respondent) 
 

अपीलाथ� ओर से/ Appellant by  :   Shri Ankit Gokani, AR 
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घोषणा क� तार�ख /Date of Pronouncement           28/02/2019 

 

आदेश / O R D E R 

 
PER MAHAVIR PRASAD, JUDICIAL MEMBER: 

 

 The captioned appeal by the Assessee is directed against  the order 

of the Principal Commissioner of Income Tax, Jamnagar (Pr.CIT)  dated  

28/03/2016.  

  

2.   The assessee seeks permission vide  written representation   to 

withdraw the captioned appeal of the assessee, since relief has been 

granted u/s.143(3) r.w.s. 263 of the Act and decided in favour of the 

assessee,  for which Ld. Departmental Representative for the Revenue 

has not objected.  Accordingly, we are allowing the prayer for 
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withdrawal of appeal by the assessee. Thus, the appeal of the assessee 

has become infructuous.  

 

3. In the result, the appeal of the assessee is dismissed as withdrawn.       

This Order pronounced in Open Court on                   28/02/2019 

 

 
   

                       Sd/-                                                                 Sd/-    
        (WASEEM AHMED)                              (MAHAVIR PRASAD)                                  
 ACCOUNTANT MEMBER                            JUDICIAL  MEMBER                              
 

Ahmedabad;       Dated        28/02/2019                                          
 

 

 ट�.सी.नायर, व.(न.स./T.C. NAIR, Sr. PS 
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